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MR. DEPUT'Y-SPLAKLER ! You

can conplnue Your speech tomorrow.
We will now take up the next item.

A ———
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ITALE-AN-HOUR DISCUSSION

IMPROVEMENT IN SYSTEM OF SELICTION
FOR CrviL SERVICES

SHRI LDUARDO FALEIRO
{Mormugao) : Mr. Deputy Speaker,
Su, when tius question was  being
discussed in this House on the 2nd
September, there was 2 widespread
fceling that though we have man-
power, techanical manpower, which
compares witi the best in the world,
though we arc actually the third coun-
tryv in the world as far as skill and
nunpowar are concerned, this abuo-
dance of iatellectual wealth and skill
v not reflected, adequately and
proparbonately, w our development
wnd ecunomic growth over the last 30
years or so. A feeling way also
expressed that il 1t1s not so reflected
there are maay causes for i, and
oae of the causes definitely is the
large gap that cxists between for-
mulaiion  and implemeatations  of
schemes, which resulis in failure of
implementation of schemes wnd
plans effcctnely.

This question concerps the bure-
auc,acy, the method and manner of
recruitnicnt of our administrative
feadership  1here has been defim-
tely o e change, definitely 8
radical change, between what was
requited o) a0 bureaucrst  or ano
adminstrative  leader in the colonial
era and what 1s required now in free
India, i the post-colomal = era.
Detiitely, betare mdcpmdencr: the
maor tash of the wiministrator was
to mamstun law apd order and he
Wi fecessartly, <o to say, an arm of
the 1uler, as opposed  to the people.
But today in free India, na free
democracy, in a develeping democ-
racy, a bareancrat, an adnunistrative
leader. is just another vitizen who.
for the tine  being, 1 governing,
but then not mercly  working fot
the people but. and this is the
emphasis which [ will take in the
discussion, working with the people.
He is & man wiho is requirel to have
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not merely inteilactual achievements
to his credit, not mercly to have
brilbant academic achievements to
. his credit, but a mn who is required
to have the nccessary motivation to
carry torward the greai nced for
sgcial change. the great wige for
soctal justice and economie growth,

I have a quotation here. which
seems to be the admitted opinion as
i0 what iy required of a civil servant
today. 1tsays:

“No vivil servant can be effec-
tive unless lie 1s aware of the
witiopal  objective, the total
strategy ol’ the Gayvernment, the
poltical setting of the admini-
stration apart.  of course, from
the managerial tyol and admi-
aistrative procedores ™

Now the yucstion wiil be, ut the
very outsed, waulst you die considering
recruit your ts to the [AS. IFS and
Allied Servicest then academic achieves
ments ol dddferent  subjects. the
different subjects which they stodied
imn BA or the post-degiee course,
what actually 15 vonr emphusis, how
do you test this need Tor molivation.
this commitment of the idividual te
the social gouls which are  enshrined
in the Constitut.on, in the Directive
Principles. T take 11 this meed for
motivation is admittedty most impor-
tant, the commitment ) social goals.
There should be no commitment to
religion, no commitawenl o com-
munity, delinsely no commitment to
a political party, bat there should be
a commitinent to the social goals.
the nead For change und development
of thesociety to the constitutional
goals, as enshrined in the Directive
Principles.

How do we test that ? T have said
that there cannot be a commitment
of the civil servant to the parochial,
regional, linguistic or  communal
factors. A bareaucrat is an adminis-
trative leader [hase been mention-
g this cxpression and to the people
he should be a symboi, not of a
region, not of a commumty, not of
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a language, not of any of these
clivisive factors, but he has got to be
a representative und symbol of
national unity aod integrity. The
people must hitve confidence 1n this
man that only the nation, its unity
and iy inlegruy, motivale ham, and
ner other divisive forces, no parochial
forces or such similar forces moti-
vate §im  So, how do we test this
again ta hus personal and emotional
characteristics 7

With this comes the need to huve
in our bureaucracy representation
from all parts of the country. There
must be effective representation from
the Scheduled Castes, there must be
effective  representition from  the
Scheduled Fribes, there must  be
cliective represeatation irom  all the
Jistant parts of this country. however
small they may be. <o that the people
wetadeniified with the administrator,
This i really very much necessary. I
would not be parochual of T say that
vy own Ferntory of Goa which is
atnong he highest in respect of per-
centage ol literacy 1 the country,
there are many  people from  the
Teris cy who  have got inte  the
Admioistrative Services and into the
boreign Service.  However  hardly
anybody e the Just abort 20 years has
been a cuwbidate from (hat Territory
or hus  got hitaself selected.  Now,
the question will be : What steps the
Government have taben o have
tratnimg fuctlities nol merely on the
pitper—there should not be facilities
and possibilities only on paper—but
actual training facilities in all these
fur-ung areas und also facilities of
ccopuitic assistance so that those
who are not financially capable, those
who may have all the tulents and all
the quadfications, but yet are not
financiat capable, are not deprived of
joining the Services. How do you
intend providing linancial assistance?
My questions will not be on what
we have done already but what
further steps you do contemplate in
this regard.

The Lime is short.  We have donc
a very good doal, [ am sure. Bug
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then the question is : What Govern-
ment contemplates  in  future ?
Because this process is a continuous
process of evaluation.

So my questions are all on what
the Government will do in future
and no! what the Guovernment has
been doing in the past cver the years.

| now come Lo a not very pleasant
task, but then u very important task
also, and the task 1s Lo point out that
we have very capable, people as | have
mentioned, in the Services, but there
is a biological process. and the
biological process is that there comes
a period i man’s life sooner or
laler when o ccrtain  ossification
Lakes place. where the man is not
able 10 accept and understand change
agd 1o react accordtnghy, and the
expetience  hus  beenr that we lad
very oflen that & mans & very coni-
petent  Joint  Secretary  Jull  of
enthusiasm, tull of vitality, who s
abie to do things. You get him
promoted to the post of Additional
Sceretary  and then o e post of
Secretary, and at the level the man
seeins 1o be completely  caught by a
paralysivand s unable fo react 1o
any situation and very olten we lind
that in so muany Masterss the Joint
Secretary 15 the man to whom every.
body will go and he is the man who
1s Joang all the work, and at higher
levels stagnatson comes 1n which s
a natural process. | should think 1t
would be all right ifiti1s & natural
process, but then these are the people
who give leadership und 1t they ae
not able to give proper leadership,
if they are not able to intuse neces-
sary enthusiasm. and nave necessary
understandmg of the change that is
taking place so rightly in thits country
not only his work v aflected, but it
is the work all down the line that is
affected. Seun important guestion
which has arsen on alt  thinking
sides of this country is that our laws
including the Constitunion isell are
being so modelled that there are o
many safeguards that apart from the
competence, the mcompetence of o
cwil servant  also  1s protected.
Merely on the around of seniority
bromotions arc assured and there is
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no way to make place for talent, for
the second rank leader<hip. as and
when necessary. 1 am  ashing this
pointed question:  Whether Govern-
ment will coniemplite constitutional
ameadments so that the second rank
leadership in the Services for those
persons who have enthusia-m, who
have ability, i« preovided and such
people are given a chance? These
people have done a lot and have
contributed a lot. Yet thev have
reached a stape of ossification and
should be retircd to give place to
others so that the Services function
more effectively

This is a pomnted question on
which [ will seck the reply from the
Hon. Mioivter because this  has
been arning very  often Oswifica-
tion will not 1ake place with fha-
isters. | am sure, because. 1t the
Minister is unable tu perform, cither
he is not given a ucket or, !f he 1s
given a ticket, he loses.

SHRI SATYASADHAN CHA.
KRABORTY (Calcutta South) : Is he
not subject to that biologicalprocess ?

SHRI iDUARDO FALLIRO :
1 here isalso an instinet for survival
It is a basic biological mstinet. A man
who is sure that nothig s guing to
happen to him. & man who is sure
that no manner of trouble I going
to be incusred by him, that man
will take things casy. A man wha
knows that il he does nut perform,
he will go to the pHlls and get defea-
ted, he will neither be & Ministec nor
be a member in this House, that man
will bc very active. It is definitely su.

Fheretore, 1 usk, what steps the
Government contemplate 10 bring
fresh blood in the administration so
that it becomes  effectine and  of
coostitutional amendment v necgs. .
sary, what Government mtends 1o
do in this regard. Tl is & primais
question that Tam «ote v posed by
the right thinking lcadersup in this
country.

Now, the question rolies also W
the loreign service. Again, the gues-
tion of Mmotivation conwes m. lts
not enough that you koow half o
dozen languages und huve forks and
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spoons and all the other things to
move about, all these fine manners.
It is necessary that our diplomats
who represent this  country have an
empathy with  countries who are
with us and move with the coun-
tries with which we have natural
affinities, These are the countries
ot Africa ; these are the Arab coun-
tries, the countries of Asia and the
countries of the Third World. On
this type of motivation I wiil not
claborate much more. But this is
very important.

I have found that our diplomats,
and naturally so, would rather not
merely prefer a posting in the West
hut they would also naturally even
seck the company of Western diplo-
mats. 1t applies to India and it
applies to diplomats of the third
world countries in general. They
would rather be in the compuny of
sophisticated or articulate diplomats,
buropean or American or Western
diplomats, rather than in the com-
pany of their own people, from the
countries of Africa or Asia. This
cun only be changed by motivation.
This can only be changed by basic
inculcation of ideas that thesc are
the pcople with whom we must
move together, shoulder to shoulder.
We are from the South and others are
from the North. It is very good if we
arc in touch with the North because
diplomats should be in touch with
everybody. But our natural allies,
our natural friends, are the other
people from the Third World because
this is our world and the other
worlds are ditfcrent worlds.

On these short questions, [ want
the Hon. Minister to educate the
House und enlighten us.

THE MINISTER OF STATE IN

i HE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMEN I ARY AFFAIRS
(SHRI P. VENKATASUBE\1AH) :
Mr. Deputy-Speaker, Sir, [ am
beholden te the Hon,  Member, Mr.
Fduardo J-ulerio and also to you
for having given this opportunity of
presenting the manner and mothod
of recruitment of LAS ofhicers and
other Central Services.
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Iadia is a predominantly rural
country and a large number of our
members in * this House represent
rural constituencies. So, it is but
natural that they have a feeliag
that adequate recruitment or repre-
senlation {8 not being afforded to
such of those candidates who come
from rural areas and who compete in
these JAS, IPS and IFS Examina- -
tions. '

_ Before coming to the inain ques-
tion and also the points raised by
my Hon. friend, Mr. Falerio, in
his speech, 1 would like to go back
to the structure and set-up of the
Indian Civil Service that was obtaining
under the colonial rule. T his Service
during the British days was looked
upon with awe and reverence by the
people. The Service was primarily
intended to maintain law and order
al the behest of the British Govera-
ment and to collect revenues from
the people.

kven after independence, the
Service was considered 10 be com-
petent notwithstanding the fact that
they were serving the foreign
masters.

This is the rcason why even after
Independence, the Government of
India, under the leadership of Pandite
jrand the then Hopme Minister Shri
Vallabhai Patel has thought it fit
that there should be an Al India
Administrative Service which would
meel the social und cconomic needs
of the people and acceleratc the
development programmes that were
drawn by the Government. Explain-
ing the place of All India Service in
thc constitutional frammework under
consideration of the  Constituent
Assembly, Sardar Patel has said :

“I wish to place on record of this
House that during the last two or
there years, il most of the members
of the Serviees had not behaved
patriotically and with loyalty, the
Union would have collapsed.” The
Umion will go if we will not have
a onited India, if we have not a
good All India Service, which has
the independence to speak out its
mind, which has a sense of security
that will stand by your words. If
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‘you do pot adopt this course, then,
do naot follow; the present
Constitution™,

It is neediess to point out thai the
role of the ciizeas has now under-
gone & ropid change as pointed out
by my Hom fnend Shn Fuleiro. T hey
arc no looger concerned mainly with
maiptenunce of law and order and re-
venue administration. it is also the
intention of the Goverament to muke
the civil service take the responsibibiy
for implementing the basic principles
of the Constitution namely, secula~
rism. democracy and secialism. | he
commiiment to these 1deals can best
be served, only with an efficient and
Jdedicated aivil service.

It is only a few days ago that our
Prime Minister had a fruitful discus-
sion with the Heads ol vanous
Depurtments and called upen them
to give their best in the service of
the country. She made 1t very clear
to them that they need not make any
comrpitment 1o any particular indivie
dual or any particular ideology any
politicat party. But their commit-
ment to the goals and objectives of
our nation should be total. She
had alsa urged them for showing s
semse of urgency in the implementa-
tion of our programmes.

i am sure our civil servants would
respond with vigour and enthu-
stasm 10 the call of our ileader in
whom our people have put all thewr
faith and copfidence.

' At the same time, 'I wish to point
out tbat our nauional plans and
programmes will not be fulkilled 1n
a vast sociely like ours unless there
is the support of effictent. honest
and dedicated <l servants.  The
scope of their functions s getting
enlarged cvery day and for provid-
g the required man-power, the
recruitment has been entrusted lo
UPSC. Among the avil services,
three ciwl  services namely, the
Indian Administrative Services, the
ladian Police Service and the Indian
Forest Service, are common both
to the Ccntre and to the States.
Sufficient cars has been taken to
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give to the States participating in
the Services, adequate number of
officers on the results of the direct
recrusiment that takes place every
year. In addition, officers belong-
ing to the State Civil/Police/Forest
Scevice glso jotn in these Services
spmnst promotion gquotle fixed for
these Services Further, oflicers
working tn the State Government
but not belonging o the Civil
Services are also appointed to the
IAS by selection, on the busis of
their outstanding merit and ability.

In the matter of direct recruits
from civil service examingtion, the
Goverament has framed 2 policy of
alloting not less than 50°, of out-
siders to evely [AS cadre. Thisis
wntroduced for promoting national
integration as e¢nvisaged by  the
State Reorganisation Comminsion.

Ahout the wmnductivpg of sullicient
number of people belonging (o
scheduled castes and scheduled
tribes, epough  sepresemtalion s
given to the scheduled castes and
scheduled tribes. Yacancies reserved
for them are duily illed up. fam

lad to inform the Hon.
embers that n order to hring
the best talept out of them,

coaching classes arc conducted undet
the auspices of hoti Central and
Stale  Governments  and  sowe
Universities also participating. It s
for the information of our friend
when he said that proper economic
assistance of coaching facthties are
not available In order to ¢ncourage
more and more members of these ;
communities to tike the Civil
Services Examinat:on, the upper age-
hemtt 1s 33 which would give them
five years’ beneflit over the general
candidates. Sir, for genetul candi-
dates 10is 28 ; for Scheduled Castes
itic 33 Further, there v no res-
tnction of the nwmber of attempts
n member of any one of these
communities can make at the exa-
mination, subject to the upper age
fimit preseribed.

I may inform the House that the
oumber of Scheduled Castes/
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Scheduled Tribes candidates apc?ly-
ing for admission to the Civil
Services T xamination, earlier known
as I.A. S etc. Examipation, has
increased stecadily over  the  yours.
Thus, the number of Scheduled Caste
candidates has risen from 1057 in
1963 to 14,952 in 1950, Similarly,
the figure i 1espect of Scheduled
Tribe candidates lias rtegistered an
increase during this period from 221
{o 4138,
., On the results of the Civil Services
Examination held in
Scheduled Caste candidates were
recominended against afl 132 vacan-
cies reserved in then favour and 80
Scheduled Tribe candidates were
recommended Yo appainiment against
RO vacancies reserved for them  On
the results of the Civil  Services
Examination, 1980, 131 Scheduled
Custe camhidates were recommended
agatnst all the 131 vacancics reserved
in their favou- and 75 Scheduled Tribe
canditates were reenmmended for ap-
pointment aganst 75 vacancies re
served for them. So far as the quota of
reservation tor Svheduled Castes and
Schedwed ribes 1s concerned, with
the steps tuken hoth by the Siate
Governments  amd  the  Central
Government in o1 gamang coaching
classes for these people. there is no
deReiency of Suheduled Caste or
Scheduled | b candidates for the
asts  reservedd  for  them. The
overatnent has been endeavouring
to see that these people come up to
the level and comnpete successfully
in the compeotitive exarnations.
There 15 a Citicism that these
services are appropriated by such of
those students who lhad  sophistica-
ted educution in public schools and
in the institutions situated in the
cities and tawns and that the recruit-
ment has got an urban bias. The
UPSC, in consultation Wwith the
Gaovernment., had appointed a Com-
mitter that s, the Kothari  Com-
mittee in 1974 to consider the rec-
ruitment  policy and selection me-
thods. Their recommendations
were considered by the Government
in consultation with the LUPSC, and
a new acheme of examinations was
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introducted. inter alio, to uttract
candidates coming from rural areas.
The new scheme of the examination
has been so modelled as to attraet
ineritorious condidates  with  rural
background. The special  features
of the examination which are exs
L’“"’d to help candidates with rural
ackground ure as follows —

(1) The upper age limit was 26
and it is now increased to 28.

(2) ‘ihough the papers are set in

. English and Hindi, the can-

didate has got an option to

answer in any language listed

in the Fighth  Schedaule,
apart from L nglish.

(3) Knowledge of Fnglish is only
of a qualifying nature and it
will not determine the rank.

(4) Lesser weightage has  been
glven tu the nterview test.
Only 250 marks out «f 2,050,
e, only 12 per cent nf the
total marks are alloc.ied for
the interview and there is no
minimuim  qualifving  marks
that a cancrdatc would be
required to secure in the
Interview.

(5) More weightage is given for
optional papers than for
general studies paper.

There is o svstem as such o know
how many people are coming {rom
rural arcas,  But, according to the
questionnaire given by the LUPSC
to the candidates called for interview,
the percentuge of candidates from
rural arcas who quahbied for appoint-
ment on the resuldts of 1979 examina-
tion was estimated 1o be about 43
per cent. The hyures for 1980 exami-
nation are yei 1o be compifed.

* My friend, Mr. Falerio. has also
mentioned about certain talents out-
side the 1AS cadre. whether they
could be utilised effectively for tin-
plementing development  policies.
Now, at the Addibonal Secretary’s
level, we ar¢ inducting peoplc,
cminent peaple, people with vast
knowledge, though they may not
have qualified as TAS. Posts are
created and people are drafted
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laterally as Additional Secrctarivs
and Joint Secretaries. So, sufficient
care has been taken to see 1that,
wherever knowledge or talents are
available, outside the civil services,
they are drafted. My Hon.
friend, in  his notice, has said
about the  restructuring of the
Indian Foreign Service [ would
like to answer him, through he has
not made a specific pointabout this,
while he was speaking It is mainly
the concern of the External Affairs
Ministry and | would not venture
to make any detailed comment . |
may, however, point out that thc
Indian Foreign Service has stood the
test of time and has gencrally been
accepted as an effective in-trument
of our foreign policy. A distingui-
shed son of Goa is presently the
Foreign Secretary. Therefore, you
must be proud of him and there
should be no complaint from My,
I'alerio on that account. Sir the best
talents, whereever they are, whether
in Goaorin Andaman & Nicobar,
are being successfully used by the
Government of Tndia.

The Estimates Committee of
Parliament has gencrally approved
the present structure which s
constantly under review. As you
know the new scheme ol examina-
tion has bwen in vogue for two
years now and we would naturally
like to see how it progresses and
what are its results. lhe Hon.
Member made certain  suggestions
which will be kept in view while
making any review of uur recruit-
ment policy and selection method:
at any time in future. The Hon.
Member made some points with
regard (o leadership, bureaucratic
leadership and all that. [ have
made it clear that we are building
up a competition by inducting a
large number of people with
ufficient talent and also who can
serve the country with dedication,
and who are committed to the basic

principles of our Constitution. No
stane will be left untirned i sen
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that the best talent is altracted to
these services and 1 hope my Hon
friend, Mr. Falerio will feci that the
administrative services, whether they
are in LAS or IPS, are being put to
ood use and tha.y are allowed to
uilt up the administiative leader
ship. About the wecond rank of
leadership which he has mentioned
in his .peech, that is also being
kept up.

About some Additioaal Secretaries
and Sccretaries having some biolo-
gical proces-cs or difficulties which
he was mentioning, I would like to
a~sure the House that no such
biological inhibitions would be
allowed to influence the working of
Government in the present context
when we are committed to imple-
ment our Plans for the socio-
economic progress of the country
and for the betterment of the
Scheduled Castes and Scheduled
Tribes and weaker sections of the
society. The Government is trying
its best to attract the best talent
in the country, whichever State
to whichever language and
to whichever region they belong
to. Sir, we make nn discrimi-
nation between  one language
and another language. Thelanguage
of ditferent region~ will not bea
subject matter or a handicap for a
man to compete successfully 1o the
All {ndia Service examinations. {hat
i~ why we have aid that though
the papers are set in Hindi and
Englisk, the candidate is free and he
las got an option to answer it in
his own language—in any of the
languages enumerated in the |.ighth
Schedule,

Sir, we are trying to attract more
number of people from the rural
areas. You can see that the per-
centage in increasing day by day
and we h pe that a proper balance is
kept up between the urban and the
rural areas, People from far-off
areas and abo from the uneglected
weetions of the society—all witl gﬂ

L
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their due representation in the Civil
Services,

SHRI SUNIL MAITRA (Calcutia
North East) : Sir, 1 want a clarifi-
cation.

MR DEPUIY SPELAKER : [ here
are other people. Please  wat
These things are balloted.  They
must be given preference. 1 must
call themi and then your friend,
Mr. Chakraborty 1~ there

SHRUJANARDHANA POOJARY
(‘langalore) : Su.  an  exhaus-
- live amswer has bcen given and [
will also confine myself to Questions
only and 1 will not have i debale

18.00 hrs.

Unfortupately, st has bheen stated
that a number of nuclear scentists,
electronics enginers, mining  engi-
neers, textile onginecrs, Jdoctors have
been inducted into the 1. P S,
Police Service. [t has also  been
stated that it is a waste o ther
qualification. May I koow  from
the Hon. Minster 85 to what steps
bave heen tuken to present  these
highly qualified people front cntering
into this service, namely. 1. P.§ 2
The cvil servants working i the
Administration ace not {rec fiom
political sympathies.  We may say
that they are dree  from  political
:-lympathih. Actualh | they are not.

hey may not be active members
of the parties. But, nix fecling b
this. 1 ain of e Brin convicuon
that these c¢ivil sesvants  must  he
committed to the policies and the
programmes of the parties whether
it be my party Congress () or any
other party. that o a different
matter. Unless tiis 1 done, st will
be impossible o fave clliciency in
the Administration.  “May [ know
from the Hon. Minister  whether
Government s thinking of having
an All-Indw Service apart from the
[LA.S,L P.S and 1.FS. Services?
1f, s0, what siecps have bewp taken is
this ?
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The Hon. Minister may please to
sty us to the percentage of ihe
candidates whir have got through in
tig examnation 7 He has given the
numbers  AMay 1 know from him
the percentage of candidates declared
successful in the civil service with
trnghsh as the medium and with
other languages ? May 1 also know
Irom him the candidates below 24
years who have heen declared success-
tul 7 These are my few questions ?

MR. DEPUIY SPEAKER : Mr.
Chakraborty, you may also pul your
questions.  Finally he wili reply.

SHRI SATYASADHAN CHAK-
RABORIY :  Mr. Deputy-Speaker,
Sirsthns disussion anses bevause of the
tact that | asked a4 supplementary as
to whether was a delinte buas
towards | nglish in the recruitment
nethe visil servace. | am pot going
imto the wider aspeet of the role
and function ol bureaucracy in &
democracy.  Bul. my pointed qgues-
ton s this, 1 won't elaborate.  You
alsa agiee that the voloniad admims-
tiution had deliberuately made Eng-
fish a4 passport  to  privilege.
Macaulay openly ~ud  that they
wanted 1o have in India the educated
people, the colour of the skin of
whom miay not be hke that of the
Eoghsh people but their taste, educa-
non and their attitude, would be like
the English people. 1 ven after [nde-
pendence, we find that the tradition
contintes.  Not only that. A new
cleiment has  been  injecied.  Now
Hindu fanatics believe that Hindi
should have the pride of pluce.
Naturally, 1f this bias is also there,
then the candidates who are efficient
in Hind) language will be at an
advintageous poasition.  Now, what-
ever may be there 1 our Constitution,
i actual practice, we find that the
candidale who speaks langouages other
than Enghsh or Hindi are faced
with  the  adverse  circumstances,

That iswhy | would ke to poimt
u:thn.t in the lam Report 3’3
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UPSC we find that because of some
technical difficulties some of the stu-
dents could not be examined through
their mother tongue. What ore
these technical things ? Have they
been overcome ?

Sir, all the people of our country
should have equal opportunity. Lan-
guage should not be a barrier, Na-
turally, if there are certain technical
deficiencies you may agree 1o a
thing on principle but in implemen-
tation there may be divergence bet-
ween what is in principle admitted
and what is actually being done.
That is why it is necessary that you
answer this question which has been
asked as to how many students
wrote in English ; how many in
regional languages and how many
students wrote in Hindi and the per-
centages of successful candidates.

Secondly when you ask questions
in viva voce what is the language
you use. Sometimes it is seen that
the students who may perform well
in the written examination are dis-
qualified in the oral examination
either because of his accent or be-
cause of his appearance or because
of his inefficiency or deficiency in
speaking either Hindi or English.
What is the language used in asking
oral questions and also what are the
other criteria— objective and sub-

jective — that are used in the selec- .

tion of the candidates ?

SHRI RAM SINGH YADAYV
Eﬂ\lwa.r): Sir, although the Home

inister has given an elaborate reply
yet there are some questions which
emerge more from the reply. Sir, the
Hon. Minister has said that the
candidate has optiocn to answer in
any of the Indian Ial;f“age which has
been listed in the Eighth Schedule
of the Constitution of India but I
find from the Report that it has been
laid down if a candidate expresses
his inability to express himself in
English then, of course, he may be
permitted by the Board of Interview
to express himsell in an Tndian lang-
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uage otherwise he will express
himself in bnglish. This is quite
coptrary to what the Hon. Minister
has said. In this connection I would
like to refer to para 3 page 63 of the
Report submitted by Mr. Kothari.
It says :—

“A question referred to us
is whether the candidates
should use Indian languages,
included in the Eighth Sche-
dule to the Constitution, in
answering question at inter-
views. After careful consi-
deration we are of the opinion
that, generally specaking,
candidateds should be encou-
raged to answer in English.” .

*Then they say :
“This would help in securing
a uniformity of standard in
judging the merit of a
candidate in relation to other
candidates........”"

Then they say 'on‘lf in exceptional
case’ this 1s allowed. A candidate
expresses a desire to speak in an
Indian lunguage and only in excep-
tional case. this is allowed. It means
that ordinarily the candidates are
expected to answer in bnglish to
the questions put to them b
Members of the Interview Board.
But here it says ‘if he expresses his
inability to express himselfin English’
which means that first of all the
candidate should show his inability,
saying. ‘Sir, | am not in a position
to answer in [ nglish’. T do not
think that any candidate would say
like that. They say :

“Should in an exceptional
case a candidate express a
desire to speak in an Indian
language, because of his
inability to explain himself
adequately in i nglish, the
Interview Board should put
the candidate at ease and
allow him to answer. in an
Indian language.”




43 Imp.In S5

[Shri Ram Singh Yadav]

My submission is this that even
after the sabmission of thns repori,
even aflter the Government of ladia
and the UPSC sturt acting upon the
Report, this position continres and
the wishes of the people ot India are
not carried out. Ttus s rather
strange. We are biought up m
India; we are tuyght by or mothers;
we are taught by auw parents in
Indian languages. 1 we cannot use
that language v qualiiving ourselves
in the Service.. than tas 1y some-

thing which v contiary 1o the
wishes of the peopic | will pat a
questi 3 to the Hon Muwster Why

should not the candidate he gzivey the
option to answer and the liberty to
answer 10 any finhian Linguage ?
What is the dithiceliy? 1t s sheer
imability of the parsoa who iy as
Member of the Board of Intervien
which is responsible for this state of
affairs. This is due (o his inability;
he does not understand the [ndian
language. Therefore his 1sability i~
thrust upon the canduloie, Why
should hiv nability be thrust upon
the candidate? The Member of the
Board does nol understand Hinidy
or Bengali o1 Punjaby or Maluyalum
or Tamil or Telug:. So. the candi-
date 15 expected (o know Lagl-h
and to cxpress himuel! i ) aglish.
It is contrary to the pronapies of (he
Constitution and coptrary 1o tie

wishes of the people of the country -

at large.

My  second submusston s this
I wish to refer to what Pundit Jawa-
harlal Neliru  sawd about the 1CS.
When we, the people of [ndia, were
fiphting agaiast the colonial ruke, we
then used to describe this Indan
Civil Service as neither Indwn, nor
Civil nor service. The ICS had not
been following the ideas and the
ideals which we were wspiring  for.
And this is what Pandit Jawaharlal
Nehru said about the Civil Scivices.

“lhey (the Civil Services)
must think of themselves us

part of the people of India
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cooperating in this great ad-
venture of building up India™.

We are engagzd in the task of
jural reconstruction as  well as de-
velopment of  this couniry  of ours.
LS 1y the godl and tlhus s the idea
put even before our burcaucrats and
before our civil servants. Now the
question 1s ¢ Why  are we crealing
a special class of TAS, [PS and 1FS
persons 7 You take the statistics
1egarding the selection of these can-
didate.. Wiat you will find is this ;
You witl lad  that nwyority of the
cindidaies come from  those famu-
hes Wi, parents are in thoso ser-
vices  And  then after getring tnto
thise ervce,, these persons, males
amd females, want o marry within
thit clas< pnly.  That means, even
imunue Free India, there is a special
class. That special class  has got its
diffe cat nonms of hving, different
hav s of living.  different manner
ol hving, aisd so on. In these cir-
¢ mstinwes | wige upon the Minister
th.t theve hould be a complete re-
oficvitition  of this class, Unless
there 15 this e anieatation of this class,
We G Drespect them to discharge
the wo k and the duies enjoined
up o them., which wa expected by
our naton-butkler Pandin Jawaharlal
Nehri Uherefore. what [ suggest 1o
the Hono Mimister s th ot there shouid
b, an clement of rural bias. Of
viii el the Minister has sand,  we
are medocting persons who are hav-
i1ng the riral background and so on.
But, sunply saying that we are induct-
g petsons with ‘rural background,
would not be  suflicient. What [
sugrest to the Hon, Minister is this,
He should make it a point to see that
there must be some fixed percentage of
marks to be awarded to such candida-
tes. A boy or a girl who comes from
countryside. who has been educated
it college in the countryside should
be pivenat least 1", or 29, or 3%,
extra marks because after all as a
el ccovant he will bave to go and
setve the rural areas. It s well
known to all of us that 80% of our
country’s population live in rurad
arcas When he has to serve the



465 Imp.inS S

rural areas, there he will learn the
local language, he will kearn the rural
habits, he will adopt himself to
the country:ide, etc. Therefore, I
would like to know why persons
from countryside should not be given
preference in this service also. My
suggestion is that there should be
certain specific percentage of marks
given to the candidates with rural
bias.

Sir, the Mandal Commission has
submitted a report with regard to the
backward classes. Now, the ques-
tion is that the reservation has been
made and it has also been mentioned
in thereport. Here I would quote a
relevant portion of the Kothari
Commission Report.

“We feel that the interest of the-e
candidates would be adequately
protected by retaining the upper
age limit of 26 years, with the
usual relaxation for Scheduled
Castes and Scheduled Tribes candi-
dates and other categories as may
be notified by the Government
from time to time.”

It means that the Government of
india will consider certain other
classes, other communities which may
be categorised or may be given the
relaxation with respect to the age and
reservation also. My submission is
that because the Mandal Commis-
sion’s report is under the aclive con-
sideration of the Government of
India, I will urge upon the Govern-
ment that there should be reserva-
tion for the classes which have been
categorised by the Mandal Commis-
sion as backward classes and certain
extra perceatage of marks should be
given to those categories of people
as has been enlisted in the Report.

SHRIP. VENKATASUBBAIAH :
Sir, about the rural bias, | would
‘urther explain what I have already
said in my earlier speech. About
the candidates who came from the
rural areas, who are not very profi-
cient in Linglish or have that sophis-
tication of a public school education,
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the UPSC has made such things easy
for them and they make them very
comfortable, without any sort of
nervousness so that they could ap-
pear successfully for the interview.
The technique of interview followed
by the Commision is notthat of a
strict  cross-examination but of a
natural through direct and purpose-
ful conversation which is intended to
reveal the mental qualities of the
candidate. The questions asked
are designed keeping in view the
background of the candidate. As
mentioned abov.. the candidates are
allowed the facility. of option to
answer the questionsin the Interview
test if they so desire in one of the
languages included in the Eighth
Schedule of the Constitution which
might have been opted by him for
answering the papers in the written
examination. It would thus be seen
that the candidates answering the
questions in regional languages are
treated at par with the candidates
answering the questions in the inter-
view/test in Engli-h language and no
candidate suffers or is at a disadvan-
tage if he answers the questions in
the Interview Board in the regional
language.

MR. DEPUTY-SPLAKER : Mr.
Minister, are the interviewers in the
Interview Board ple who are
proficient in all national languages 7
Is that your question ?

SHRI SATYASADHAN CHAKRA-
BORLY ; What 1 want to sayis

" this. The Interview Board must be

constituted of persons who can
understand and speak all languages
which are there in the indiun Cons-
titution. Are you sure that this is
the fact 7

SHRTP. VENKATASUBBAIAH :
UPSC is taking all pos.ible steps in
this direction. If such peoplc are
not proficient in the lingu.ge in
which the candidates are proficient,
the UPSC has taken cr. to keep the
interpreters there to interpret what
the caniiidate is giving in his answers.
I am saying this about the Interview
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Board where Members are there to
test the ability and mental alertness
of a particular candidate. Suppose
the candidate i- not able to express
h'mself in English, then he has been
given the facility of answering the
questions in the language registercd
in {he VIII Schedule.

SHRIVRIDHI CHANDER JAIN
(Barmer) : This is not the facility,
this is the right of the candidale.

SHRI P. VENKATASUBBAIAH
it is only the guestion of approach.
Itis not the que-tion of taking any
right awav. We said that if the
candidate wants to give his answers
in Engli-h, we cannot compel, though
his mother-tongue is not English.
Of course, nobody’s mother-tongue
is English. Suppose he comes from
a particular group; -ay his mother-
tongue is Tamil, And if you say
you answer in Tamil, but he says
that though my mother-tongue is
Tamil, 1 will answer in English, You
cannot compel him.

SHRI SATYASADHAN CHAK-
RABORTY : I just want you to
understand the problem. I want you
to be doubly .ure. Rather [ want
you to ¢nguire into the whole matter.
[ have s en in the Union Public
Service Commission’s Report that
even they cannot get the gueslions
printed indifferent languages for want
of suitable persons. This is .what
the last year's Report says, and that
is why th.y could not make this thing
successful. [ would like youto go
through that. If this is the cuse re-
garding <etting up of guestions, print-
ing of question-, evalualion of the
scripts, well, since you have said it,
we mu-t accept it; but even then
I would like you to personally enquire
whether this is the fact that Interview
Board consists of such persons or
whether the interpreters are there ?
And if after that you say so, | will
accept it.

SHRIP. VENKAIASUBBALAIL :
About setting up of questions, [ have
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already said they are set in English
and Hindi and the candidate has got
option to answer them in any of the
language listed in the VIIL Schedule.

About the other matter which has
been brought to my notice by the
Hon. Professor, I will look into it.

About the people who have ap-
peared in various languages, there is
a long list. [ may only say this :

[n Assamese, in 1979, the number
of candidates appeared is 3 ; tbe
number of candidates qualified is
nil. In 1980 the number of candi-
dates appeared is four and thc pum-
ber of candidates qualilied is one.

Now, in Bengali. Normally people
from Bengal and Tamil Nr\du are
very zealous of enhancing the rich
heritage of their language.

MR. DEPU1 Y-SPEAKER : Why
nol Andhra 7 Yourself.

SHRY P. VENKATASUBBAIAH :
W are cosmopolitan people, Sir. In
Bengali, in spit- of the advocacy by
oug professor, only 18 persons have
appeared in 1979; and two of them
got qualified. In 19:0, the number
has come down to 17. and only one
person qualified.

Gujarati ; 13 appeared and 4
qualificd in 1979, 19 appeared in
1980, and two qualified.

Hindi: Mr. Ram Siagh Yadav
referred toit. 803 people appeared
in 1979, and 38 qualitied. In 1980
the number ha increused. 983 ap-
peared and 57 got qualified.

Kannida : Onoappeared in 1979,
none qualificd. | wiil toll this to my
friends Mr Lakkappa and Mr.
Poojary. In 1980. four candidates
appeared and one got qualified.
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Malayalam : Four appeared, and
none of them got qualified in 1979.
[n 1980, six appeared and one got
qualified.

Marathi : Mr. Shivraj Patil is here—
Thirteen appeared in 1979, and four
got qualified. 14 appeared in 1980
and two got qualified.

Oriya : In 1979, two appeared
and none qualified. Ia 1980, two
appeared and none qualified. But
even then we find a large number of
IAS people from Orissa. Perhaps
they are more proficient in English
than in their own language, Oriya.

Punjabi: 15 appeared in 1979
and none qualified. Imn 1980, 14
appeared and five got qualified.

Sanskrit 1 One appeared in 1979
wnd none qualified. In 1980, none
ventured to appear.

Tamil : Tamil is the language of
the Deputy Speaker and mysell. In
1979, 10 appeared and three quali-
ied. In 1980, it came down - in spite
of the campuaign hy DMK and
ADMK. Seven appeared and four
got qualified. ;

Telugu : In 1979, 18 appeared
and three go! qualified. But in
1980, 24 appeared, but only one
quatified.

Urdu: In 1979, none appeared,
Ln 1980, one aPpeared. and one got
qualified. 100°%. This is the per-

centage,
English : 5914 appeared in 1979
and 648 got qualified. In 1980, the

number has gone up to 7271 appear-
ing ; and 671 got qualified. This
i the statistics that | have. That is
the difficulty. ln spite of our best
efforts, peopie have still got a fasci-
nation for English
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" Services, viz, All

Mr. Poojary has also raised soine
important points with regard to
whether there is any proposal to
constitute  more of  All-India
Services. In this connection, I would
like to inform the House that the
Rajya Sabha has passed a resolution
some time back recommending the
constitution of two more All India
India Medical
Service, and All India Engineering

Service. Weare in the process of
consulting  the various State
Governments. A few have given

their opinions in this matter,

About people who are over-qualie
fied, Mr. Poojary has got a com-

plaint :  “Why are you allowing
them to compete 7" It is not in our
hands. Tomorrow, even if Mr,

Poojary is over-qualified, and if he
wants to appear for TAS examina-
tion, [ will have no objection.

MR DLPUI'Y-SPLAKER : If you
don’t allow them to appear, they
will go to the court.

SHR1 P, VENKL I ASUBBAIAH
This is our difficulty. Our friend Mr.
Rwn Singh Yadav spoke about the
Backward  Classes Commission's
report.

It is yet to be laid on the Table of
the House. He has quoted a relevant
point from the Kothari Commission
Report. I take the suggestion of the
Hon. Member. More than that, 1
canmot say anything in this respect.
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